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ORDER
PER SHRI BHAVNESH SAINI, J.M.

This appeal by the assessee has been directed against the
order of Ld. CIT(Exemptions), Chandigarh dated 30.09.2016 u/s
10(23C)(vi) of the I.T. Act.

2. In the instant case, the assessee filed application for approval
u/s 10(23C)(vi) of the Act. The society was created on 03.11.2014
with the object to organize the official and unofficial educational
programmes in accordance to the instructions of national

education policy 1986, to promote sports and health education.
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The Ld. CIT(E) issued a notice for 11.08.2016 asked for certain
documents and clarifications as noted in the impugned order, the
Counsel for assessee requested for adjournment. The Ld. CIT(E)
noted that even thereafter, no attempt has been made by the
assessee to respond to the show cause notice sent by the assessee.
In the absence of any submission from the side of the assessee it
was found that the objects and genuineness of the activities of the

society could not be verified. Application was accordingly rejected.

3. None present on behalf of the assessee despite notifying the

date of hearing through registered post.

4.  After considering the submissions of the Ld. DR, we are of
the view, the matter requires reconsideration at the level of the
CIT(E) of the Act. In this case, the assessee was created with the
objects of educational activities which are apparently charitable in
nature. @ The Ld. CIT(E) issued notice for 11.08.2016 and
thereafter, no details have been mentioned in the impugned order
as if, any other notices have been issued to the assessee for
hearing of the matter. In the absence of any details mentioned in
the impugned order, we are of the view, principle of natural
justice, has been violated in this case and the matter requires
reconsideration at the level of the CIT(E), Chandigarh. We,
accordingly, set aside the impugned order and restore the matter
issued to the file of CIT(E), Chandigarh with direction to re-decide
the matter in issue by giving reasonable, sufficient opportunity of

being heard to the assessee.



ITA No. 5897/Del/2016

5. In the result, the appeal of the assessee is allowed for

statistical purposes.

Order pronounced in the open Court.

Sd/- Sd/-
(PRASHANT MAHARISHI) (BHAVNESH SAINI)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 01/07/2019
*Kavita Arora
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